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Felicitations to Chairmay

THE PRIME MINISTER (SHRI-
MAT] INDIRA GANDHI): Mr, Chair-
man, Sir, I offer my sincere congratu-
lationg to you on behalf of the Mem-
bers of this House and on my own be-
half. A wise provision in our Consti-
tution requires the Vice-President to
be the Chairman of the Rajya Sabha.
It is our good fortune to have had men
of the highest character and stand-
ing as our Vice-Presidents—scholars
with vast experience in different
spheres of national activity. You Sir,
are a jurist of great distinction and
have held the highest judicial office in
our country. To you, law is not mergly
a set of decrees to be enforced and
obeyed, but the articulate conscience
of our nation. It ig well known

that your concern was to eh-
sure that laws fully reflect the
imperatives of human justice no
less than the eternal wvarieties
of truth and freedom. Your pro-
nouncements from the Bench have
taken note of the aspirations of our

people, We can be sure that your rul-
ings from the Chair in this august
House will be imbued with unswerving
devotion to principles and proprieties.
. The two Houses of our Parliament are
like two halves of the country’s legis-
lative heart. Members may be elect-
ed to the two Houses in different ways
. but in dedication to national welfare
" and the desire to redress the com-
mon people’s difficulties, neither House
would yield to the other., The Coun-
cil of States is perennial while the
House of the People is subject to dis-
solution and re-election, Thus, bet-
ween them, the two Houses give wus
the advantages of continuity and
change, We are indeed privileged to
have a person of your eminence, ex-
perience and social vision as our Pre-
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siding Officer. I assure you of our

fullest co-operation. oo
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DR, (SHRIMATI) SATHIAVANI
MUTHU (Tamil Nadu): It is a very
pleasant duty to express my felicita-
tions on behalf of the All India Anna
DMX. in the Rajya Sabha on your
assuming the distinguished Chair of
this august House of the Parliament.
On this occasion, I cannot but marvel
at the validity of the India democra-
¢y which never failed to- throw up
such eminent persons in eminent posi-
tions, Sir, from the record of your
brilliant career in the service of our
glorious country, I derive a sense of
satisfaction that the Chairmanship of
the Rajya Sabha has been placed in
such an eminent hand of our glorious
motherland. Sir, you have been elec-
ted by consensus amidst all the con-
troversies. It is not only a great tri-
bute to your head and hart, but it is
also that they should threw away
their controversies in the national in-
terest. When I speak about your
outstanding personality, it is not mere-
ly on account of convention. I speak
about your eminent personality keep-
ing in mind your career of more than
40 years as an eminent jurist and as
the Chief Justice of India. Sir, you
had been the acting President of India
in 1969. Sir, the Chairman is the
custodian of the rights and privileges
of Members of this House, I  assure
you, Sir, that we extend on behalf of
our Party, our full co-operation and
expect that our rights and privileges
will be safeguarded in your hands. I
would like to extend also my Party’s
cooperation {g maintain the dignity
and decorum of the House and to
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maintain the traditional glory of this
House. C R

SHRI BHUPESH GUPTA (West
Bengal): Sir, I rise to extend fo you
on behalf of our Group the felicita-
tions of the Party I represent in this
House. '

Sir, you have come to occupy the
Chair which was once occupied in the
formative days of this House by Dr.
Radhakrishnan, who made the unique
contribution, shaping the geniug of
thig Institution to which you have the
honour. to belong. He was followed
by other men of eminence in public
life like Dr. Zakir Husain, Mr. V. V:
Giri and others. And, therefore, Sir,
we would expect the high tradition
under their leadership of the House
will be upheld and carried forward by
you in the days ahead. You have the
unique distinction also of presiding
over g House in  which the ruling
Party by a mischance of Constitution
and democratic anomalies and other-
wise happense to be a party of minori-
ty with barely 71 Memberg at present,
not even one-third of the total
strength of the House. Sir, this is not
merely a contradiction in the make-
up of the two Houseg but 5 contradic-
tion that reflects the political life of
the country. In the past, Sir, we had
the experience of the majority on this
side of the House being ignored and
neglected because the Government,
being a minority, thought that we
should not be given due say or due
place in the working of the House.
You have even now certain things
passed by the majority but disregard-
ed by the Governnient that occupied
those benches. It is an irony now
and interesting and exciting that
those who were with me on this side
of the House constituting the majority
now have gone to the other side car-
rying the tradition of minority there.

And 1 do hope, Sir, neither you nor
they, having learnt from their own
bitter experience of the past will
ignore the majority opinion in this

House. It is not an issue of minority
and majority only. Sir, we expect
that the majority should be heard
subject of course, to the constitutional
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limitation angd inhibition. Sir, besides,
youi are also presidng over a House
which is soon likely to undergo cer-
tain changes in the composition, Sair,
we are a little disturbed when we
find that there are attempts and moves
to artificially alter the composition of

the House in order that the ruling
party 1s rid of its embarrassment
of having to be a minority
party. Sir, whether by organis-

ed, engineered defection or by
wholesale buy-over or by dissolu-
tion of Assemblies, bringing about
.changes in the State Governments’ re-
presentation would not e a right
thing to do, (Interruptions) Mr. Piloo
Mody does not understand anything.
Changes should come and come
through normal democratic processes,
not by welcoming defectors, not by
organising defections, nor by dissolv-
ing, as the last Government did, ar-
bitrarily the elected Legislative As-
semblies. We are told that next
month on the 5th or 6th, not on the
ideas of March, some Assemblieg are
likely to be dissolved. 8ir, I hope
you will not have to bare the specta-
cle of new Members being the result
of the fall out from defections and
dissolutions, Sir, you will be wel-
coming new Members coming in the
normal democratic course.

Finally, Sir, what should I say in
your praise? It is customary to praise
the Chair. And, it is sometimes also
customary for the Chairman to praise
the opposition. I need not exchange
such needless courtesies. Your are,
Sir, a man of eminence. We have dis-
agreed with you, Sir, when you held
that propetry is not a fundamental
right. In some other situationsalso we
respectfully disgreed with yes. Now,
Sir, happily, we have come to a situa-
tion where property is held to be a
fundamental  right. These = funda-

_mental differences should be under-
stood and their connotation property
drawn. )

Sir, you will, no doubt, extend to
the ruling party the rights and privi-
leges that are due to them as the ruling
party. Equally, Sir, we would expect
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that you would extend to us the same
rights and privileges that are due' to
us as an opposition; all the more so
because we constitute the majority
in the House. Sir, our counsel our
wisdom had been ghared only a few
months back by them and I hope they
have carried some good gense with
them. Sir, I say this thing because
the Treasury Bencheg are corrupting
benches. Good men become bad but
bad men never hecome good. That
is our experience, So, Sir, I hope
under your guidance we shall ail
behave according to the highest stand-
ards of democracy. :

Sir, time has come when we need
vigilance for our democratic institu-
tions. Time hag come whep we need
renovation of them. The time has
come when we must see that the
requirements of democracy and goclal
justice for the people have precedence
over the so-called precedents, May's
Parliamentary Practice and other
thingg like that, o

Sir, I may say one thing jn the end,
namely, that one of the reasong for
the great succesg of Dr. Radhakrishnan
in this House wag that he never read
the Rule Book. I can tell you that
he had read many books. He was
a voracious reader. But one thing
he realiseq namely, that he woulg be
losing his leadership, initiative, his
own genius and talent and scholar-
ship and hig capacity to carry the
House with him, if he looked into the
dried rules and procedureg of the
House, or, for that matter, into the
May’s Parliamentary Practice. He
responded ¢o the promptings of life,
demands of gemocracy and wisheg of
the people and to the extent he did
so, he rendered 5 great service to the
House and to the nation. I go hope,
Sir, that you would emulate the great
example which your forbearg left for
you. We shall give you ail our co-
operation jn the interest of democracy
and for enhancing the prestige and
honour of thig great House.

SHRI' P. RAMAMURTI (Tamil
Nadu): Mr. Chairman Sir, I join all
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the Members ang leaders of the
various political parties in welcom-
ing you to thig House. I do not, want
to refer to extraneous matters while
associating myself with what Comrade
Bhupesh Gupta said abouf your pre-
decessors. 1 would like to point out,
-our, Sir, that you have heavy res-
ponsibility in this House. 1 would
like to remind the ruling party that
after all they represent 42 per ‘cent
of the electorate; they do not repre-
sent the majority of the people of
this country. Theréfore, Sir, ag far
as this House ig concerned, though
.you have been accustomed in other
courts to legal debates on the inter-
pretation of varioug clauses of the
laws that have been enacteq by this
House, the Parliament, I want to tell
you, ig not only a legislative body
enacting legislationg put it is also a
watch-dog of the doingg of the execu-
tive. Many Members of thig House
are extremely perturbed at the way
in which executive js assuming more
powers to itself and subordinating
Parliament to the executive. There-
fore, Sir, whatever might be the
rules, whatever might be the proce-
dures tHat are laid down, it jg neces-
sary for you to take the traditions
forward and to see that the Parlia-
ment really actg ag the watch-dog of
the executive and prevents the execu-
tive from carrying thingg down.
Therefore, it becomes important that
opportunity must be given to the
opposition Memberg here to raise
important questiong of policy, impor-
tant questicns on the activitieg of the
executive so that we really act as
the watch-dog of the executive and
do not allow the executive running
the Government in their own way
without the wisheg of the Parliament.
That is a very important question
that I would like to stress upon here.

Apart from that, g5 I gaid earlier,
Parliament will have to reflect the
struggle; and the aspirations of the
common people in thiz country and
from time to time we would be rais-
ing the issueg that are today agitat-
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ing the minds of the varloug sections
of ‘he working people of this coun-
try and I know that time for it will
have tg be given by the Government.
But I woula locok upon you, Sir, to
see fo it that the Government jgrees -
to give time for all important ques-
tiong affecting the common people,
the varioug sectiong of the working
people in this country who are
struggling for a better life and their
struggles have got to be reflected in

"this House and I hope that you will

cempel the Government to give guffi-
cieni time to all those question; to
be raised and debated upon in this
House so that the common people feel
that thig Parliament is really the
custodian of their interestg that it is
a Psrliameni which reflectg the real
aspirations of the people and which
debates upcn their prob'ems and it
s not debating gomething with which
they are not concerned, Therefore,
Sir, I look to you to carry forward
the traditiong that have been created
by your predecessors, particularly by
the first incumbent, Dr  Radha-
krishnan, and see to it that Parlia-
ment really reflects the entire aspira-
tions of the people of fthig country.

Once again I associate myself with
all those people and I would like to
point out to you that in this work,
you can depend upon ogur fullest co-
operation, Thank you.

SHRI B. V. ABDULLA KOYA
(Kerala): I on behalf of my party,
Indian Muslim League and op behalf
of myself, have great pleasure in con-
gratulating you and welcoming you,
Sir, ag the Vice President of this
great country and also as the presid-
ing officer of thig august body.

Sir, you have proved yourself as
one of the eminent juristg of this
country and I am sure that you will
be able to prove yourself ag one of
the eminent custodiang of democracy
in this country.

I wish you success, Sir.

SHRI V. GOPALSAMY (Tamil
Nadu): Sir, on behalf of the DMK
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Party I exteng my warmest congratu-
lJations to you. I have great pleasure
in associating myself with the senti-
mentg which have been expressed by
our hon. Prime Minister and other
distinguished Members of this House

to felicitate you on your election to

thig high office of Chairman.

Sir, I am very glad, you have come
to preside over this august House at
a crucial time in our country’s politi-
cal history. All of ug are gware that
in our country, there is g fresh
awakening and a new foung confid-
ence that our foundationg of demo-
cracy are as strong ag they should be
and that under the leadership of our
hon. Prime Minister, our country onhce
again will resume its march in the
right direction. I and also my
colleagues feel extermely happy that
at thig moment we have, with us, you
who have the unique and unparalleled
experience in tackling the problems of
law and justice. Sir, you have pre-
sideq over the Supremg Court of
India with dignity and honour.
While keeping the dignity of your
office, you did not miss to take note
of the problemg of the people. Sir,
right from your Lincoln’s Inn days,
you have ghown great interest and
understanding of the problems fac-
ing our nation. Your workg as Pre-
sident of the Indian Society of Inter.
national Law, as executive member of
the Worlgd Assembly of Judges, your
lectureg in memory® of Lajpat Rai and
Feroze Gandhi, your publications on
“Democracy in Indiz and the judicial
process” and also on “The South West
Africa case” are well known and
appreciated throughout the world. I
am sure and confident that you will
preside over thig House with a deep
senge of commitment to do justice to
all. Once again, on behalf of the
DMK, I congratulate you, Sir.

SHRI DINESH GOSWAMI
(Assam): Mr, Chairman, Sir, on
behalf of the Independent Members
of this House which constitute a gub-
stantial number znd which may in-
fluence the voting pattern jof the
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House to a great extent in the days
to come, [ associate myself with the
sentiments expressed by my collea-
gueg felicitating you. You have
occupied the highest seat of justice in
thig country. But the atmosphere in
which you have worked in the
Supreme Court and in the High Courtg
will be Wastly different from  the
atmosphere which you have experi-
enced here gnd about which some
indication was given by Mr. Bhupesh
Gupta when he said that you must
not look to the Rules Book, but you
should be guided by the mood of the
House. I know, Sir, as te Chief
Justice of the Supreme Court, you
will find it extremely difficult to
depart from the Rules But I hope
Sir, you will also carry this in mind
that thig House reflects the mood of
the country. Parliament reflectg the
moog of the country. Parliament re-
flects the mood of the people. When-
ever the House becomeg turbulent, it
ig not because the Memberg are tur-
bulent, but because the atmosphere
in the country ig such that the Mem-
mbers feel agitated. Ty a certain ex-
tent, you cannot depart from looking
to the Ruleg Book, After all, we
know from our own experience that
the judicial interpretation of a parti-
culay statute dependg upon the cons-
cience of the judge also. Therefore,
I hope, you will interpret the Rules
in accordance with the atmosphere
prevailing in the country anq in accor.
dance with the mood of the House.
8ir, I assure you our fullest co-opera-
tion and we have no doubt that un-
der your able guidance ang leader-
ship, both the ruling party and the
Opposition will get its due ghare and
will get equal treatment from you.

MR. CHAIRMAN: Madam Prime
Minister, Mr. Leader and other hon.
Members, I am overwhelmed by the
king wordg in which you have wel-
comed me to this office, and 1 am
very grateful for the zssurance to me
of co-operation in my difficult task,
a task tp which I am completely new.
After nearly 25 years of life ag a
Judge, I went intp retirement for over
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eight and a half years but the confi-
dence expressed by all political par-
ties in India foreclosed my own choice
and I undertook this burden. The
gesture of confidence, which wag then
.made and now reaffirmed encourages
.me and puts me at ease.

. I can only renew my pledge of eq-
ual ang respectuful {reatment to all
of your and in return I crave
_your indulgence. When I make mis-
"takes you must put them down to
ignorance and not to any design. On
my part, I am trying to learn and
. learn rapidly all that will be requi-
. red of me.

' Some of you are already known to

- me' from before and I hope to make
- the: acquaintance of others very soon.

- Parliament representing the people
" faces today morne problems than it
--~ever did before. The country relies
“upon the wisdom ang energy of the
leaderg it hag chosen and it behoves
“us all in thig House to discharge the
: trust placed in us by our country.
Today, we have the pressureg of our

. ever-increasing population, of infla-
- tion, of ghort supply of commodities
“which, added to the almost unbear-
able cost of oil supplies from abroad,
makeg our economic front gloomy.

. There jg then the presence of danger
-“on our borderg which in recent days
. Is giving ug anxiety. These are mat-
ters which are going to engage your

- ‘attention. These problems have a
- "solution if we can pool our thinking
< ang the country looks to us to devise
" the meang to overcome gall of them.

We have no time to lose if we are
to come through successfully from
our difficu't problems. The time is,

" therefore, for action. We have chosen
a democratic way of life which allowg
free express‘on of opiniong and ex-
change of views It a'so admits of di-
flerencegq anq contradictions. But the

" problems I hava outlined above must
haya their golution and the true golu-
tion cn be found if we can Took 4t
the matter from the.countrys point
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of view because what is good for the
country seldom admits of doubts and
difference. We must, therefore, ap-
ply ourseives to thig our tasks with
determination to act and to act
quickly. , -
Friends, thank you for the con-
fidence you have expressed me and
I assure you that it has not been
misplaced. Thank you again,
) |

RE. OBITUARY REFERENCES
MADE ON THE 23RpD JANUARY
1980

SHRI BHUPESH GUPTA (West
Sir, may j make one little
submission before you? This is aris-
followed
vesterday. It ig 5 small matter, but
ig an important matter, I did not say
anything yesterday because thay was
the first day and the first occasion of
making obituary references.

Sir, we were surprised a little when
we found that in the list of obituary
references the name of Lord Mount-
batten figured first I was a little
taken aback z5 to why the name of
Lord Mountbatten had appeared first
and next had come the name of Shri
Jayaprakash Narayan, I know there
are people who have eulogy for Mr.

Mountbatten, I am not gne of those

SHRI RAMANAND YADAV (Bi-
har): It is because he diedq first. (In-
terruptions)

SHRI BHUPESH GUPTA: I 4o net
know what they are saying.

Therefore, for the future £
have a suggestion to make, Whe.n
the obituariegs are read the name
of the Indiang should be in one
category, the name of the foreigners
shoulg be in another -category and,
Sir, when you put the names you
should keep in view the eminence of
the Indian personalities

MR. CHAIRMAN: The hon. Mem-
ber has made a point which in future
I will bear in mind. This time the
death sequence wag considered and
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